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No. 202/XXXVI(3)[2023/23(1)/2023
Dated Dehradun, May 26, 2023

NOTIFICATION

Miscellaneous

In pursuance of the provision of Clause (3) of Article 348 of the
Constitution of quia, the Governor is pleased to order the publication of the
following English translation of ‘The ‘Uttarakhand {The United Provinces
Rakshak Dal Act, 1948} (Amendment) Ordinance, 2023 (Uttarakhand
Ordinance No.02 of 2023). | : |

As promulgated by the Governor on 25" May, 2023.

THE UTTARAKHAND {T HE‘ UNITED PROVVINCES RAKSHAK DAL
ACT, 1948} (AMENDMENT) ORDINANCE, 2023
[Uttarakhand Ordinance No. 02 Year 2023]

(Promulgated by Governor in the Seventy Fourth Year of the Republic of India)

An

Ordinance

further to amend The United Provinces Rakshak Dal Act, 1948 (United
Provinces Act No. 38 of 1948) in the context of the State of Uttarakhand,

Whereas the Legislative Assembly of the State of Uttarakhand is not in session and the
Governor is satisfied that circumstances exist which render it necessary for him to take
immediate action, , 7

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of the
*Constitution of India”, the Governor is pleased to promulgate the following Ordinance -

‘Short title and 1. (1) This Ordinance may be called The Uttarakhand {The

commencement United Provinces Rakshak Dal Act, 1948} (Amendggﬂ:ﬁr el Q%—gq
Ordinance, 2023. %\

(2) This shall come into force at once. s rarmr 26 .

Amendment in 5 1In the United Provinces Rakshak Dal Act 1948 (-hereﬁféiﬁ:‘e? i

the Act ; referred to as principal Act) wherever the words “United 5"
Provinces’ ‘Rakshak Dar ‘Provincial Govt' 'Adrginistrative
Commandant’ are used under which heading/sub heading,
marginal heading and schedule are also included shall be
respectively replaced by “Uttarakhand” “Prantiya Rakshak
and Vikas Dal” “State Government” and “Director”.

Amendment of 3. In the section 2 in clause (a) of the principal Act the words
Section 2 “honorary officer of equivalent rank” shall be omitted.
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Amendment of 4,

Section 4

Amendment of
Section 5

Amendment of

Section 7

Amendment of
Section 10

Omission of
Section 11
Omission of
Section 12
Amendment of
Section 13

7

8.

9.

10.

In principal Act section 4 shall be substituted ag follows,

namely :

such as may be prescribed.

In principal Act section 5 shall be substituted as follows,
namely : '

“On the orders of the prescribed officer, the member
of the Prantiya Rakshak and Vikas Da] shall have to maintain
public peace and do all such other works for which the above
identified officer may order. Prescribed Officer shall mean
the officer mentioned in the rules made for the
implementation of the act under section 20 of this Act”.

In principal Act subsection (1) of section 7 shall be substituted
as follows, namely

“For the purpose of carrying out the orders of this
ordinance or any rule or regulation made thereunder, a
volunteer of the Prantiya Rakshak and Vikas Dal, when
deployed on the duty of peace and security, shall be deemed
to be a police officer and such condition and restrictons as
may be prescribed, the officer shall have and be subject to all
the privileges, responsibilities and protections as provided
under the Uttarakhand Police Act, 2007 or received by the
police officer appointed by any other statute for the time
being in force, Provided that such conditions and restrictions
shall not be contrary to the orders of this Act”.

In principal Act section 10 shall be substituted as follows,

Tnamely :

“When a member of the Prantiya Rakshak and Vikas
Dal, not being an officer is accused of an offense punishable
under section 9, the director or any gazetted officer
authorized by him in writing, under whom the member of
the Prantiya Rakshak and Vikas Dal is for the time being
serving, may order that the said charge be proceeded without
a lawful trial, and may award to such memberone or more of
the following punishmerits, that is to say” -

(a) Termination of registration from the Prantiya
Rakshak and Vikas Dal. :

(b) Separation from duty for one year.
In principal Act section 11 shall be omitted.

In principal Act section 12 shall be omitted.

In principal Act section 13 shall be substituted as follows,

namely :
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“If the offense is punishable under section 9 and
the indictment thereof has not been disposed of in accordance
with section-10, the trial thereof shall be tried by 4 Magistrate
of the first class having jurisdiction”.

- Omission of 11. In principal Act section 14 shall be omitted,
Section 14 ' '

Amernidment of 12, Insection 16 of the Pprincipal Act, the sx;ords “or any honorary
Section 16 . officer of equivalent rank” shall be omitted.

Amendment of 13.  In principal Act sub-section (2) of section 17 shall be
_Section 17 substituted as follows, namely

Amendment of 14.  In principal Act section 18 shall be substituted as follows,
Section 18 namely :

“When a volunteer in called to perform duties in other
departments/ institutions, his/her daily allowance shall be
paid by the concerned department/ institutions. For this, the

necessary funds/bud getetc. as per rules, ”

Omission of 15, In Principal Act section 19 shall be omitted,

Section 19

Amendment of 16, In Principal Act in clause () of sub-section(2) of section 20
Section 20 the words “whether honorary or paid” shall be deleted.
Insertion of 17. In the principal Act after section 20 a new section 21 with
Section 21 ' marginal heading shall be inserted as follows namely : -

21. “Miscellaneous. - :
The members of the Prantiya Rakshak and Vikas Dal

may be given such leave and for such period as may be
prescribed by the State Government from time to time by

order.”

By Order,

SHAHANSHAH MUHAMMAD DILBER DANISH,

UBT]ﬁ-,ar q-% Secretary.

el B LT. GEN. (Retd.) GURMIT SINGH, -
P.V.S.M, U.Y.S.M, A.V.S.M,
V.S.\M,

GOVERNOR UTTARAKHAND.

Hovsoyo (smxogo) 17 faumrft / 2252023 1004500 (F7gex /)



